
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT }WDERMD 

O.A.No. 95/94. 

BEThEEN: 

1-. 
Nt.1: A ?aneeiah - 

Date of Orders 8.7.1994 

.. Applicant. 

AND 

The Secretary, 
Ministry of Defence, 
Govt. of India, Sana Shavan, 
New Delhi. 

The Director General of 
Electrical & Mechanical Engineering, 
EN(Civil), Army Headquarters, DRO 
P.O. New Delhi - 110 011. 

The Commandant, 
1—EFIE Centre, Secunthrabad-500 567. 

Commandent, 
Sainik Hbspital, 
Military Hospital, 
Secunderabad - 15. 	 .. Respondents. 

Counsel for the Applicant: 	V.denkateswara Rao 

Counsel for the Respondents: Nr.N.V.Ramana,Addl.ccsc. 

MON 'BLE SHRI JU5TICE V.NEELADRI RAO : VICE CHAIR?W 

HON 'BLE SHRI R.RANGJ¼RJJM : MEMBER (ADfl4.) 

I{ . 



Copy to:- 

The Secretary, Ministry of Defence,Government of India, 
Sena Shavan, Ner Delhi; 

The Director' General of Electrjcal& 
MechanicalEngineering, EM(Civil) ,Army Headquarters, 
DHQ, P.D.NewDelhi-110 011. 

The Commandant, 1-EME,Centre, Secunderabai-500 587. 

Comandent, Sainkk Hospital,Military Hospital, 
Secunderabad-15. 

One copy to Mr.V.Ven&cteswara Rao,Mvocate. 

One copy to Mr.N.V.Ramana, dMdl.OJSC,CAT,HyderabazI, 

One copy to Library. 	 - 

One spare. 

kicu, 



O.A.No.95/94. 	 - Date: -1l'lL 

- 	JUDaMNT 

j as per Hon'ble Sri R.Rangatajan, Member(Administrative) X 

Heard sd V.Venkateswara Rae, learned Counsel for 

* 	the applicant and Sri N.V.Ramana, learned Standing Counsel 

'for the respondenü. 

2. 	The applibant is working as Boot-maker with 

effect fIom26.7.19é3. It is stated for the applicant 

that Boot-makers were eiiible for the scale of Rs.260-400 

with effect from 22.8.1983 in accordance with €he Judgment 

dt.29.9.1989 in O.A.No.443/88 of this Bench and hence the 

applicant should be given that scale with effect from the 

said date 9  The above said contention is in accordance 

with the abovequoted Judgment. But, the monetary benefit 

is limited by this Bench in such cases for one year prior 

to the date of filing of the O.A. Hence, this OA is disposed 

of as under:- 

The notional pay of the applicant has to be fixed 

in the scale of Rs.260-400 as on 22.8.1983 in accordance 

with the Judgment dt. 29.9.1989 in O.A.No.443/88 of this 

Bench and the monetary benefits have to be given with effect 

from24.1.1993 as this OA was flied on 24.1.1994. No costs.\ 

(R.Rángarajan) 	 - 	(v.Neeladrl Rao) 
Member(Adrnn.) 	 Vice-Chairman 

Dated X July. 1994. 

fT. 

Grh. 	 Dy.Registrar(Judi.) 



COiPpj 1) 

Ci-IECKED Bi 	 APPEOVED BY 

IN THE CENTfl AD4INIsTpfv TnInrxv7j 
:vIt 	r 

THE HON'ELE Mi.jusTIcE V.r'tEEflpj RAG 
VICE 

THE I:LO:T'TLE 

N~D  

-THE HOIT' ELE In.T.cHANi 	EIR REDDY 

AD 

THE :oj' BLE 
HR.R.RANGAR;.jz,N 

Dated: 	71994. 
ORDEFvJUDyJJIJ. 

Np-.- 

- 

A&JJted and Interirri Directions 
Isstth 

D±sptsed of iiith djrectjon 

as Withdrawn - 

Disrni:sed\fot default.; 




